In the Central Administrative Tribunal
» Principal Bench, New Delhi

)
Regn, Nos.: 1. OA-1237/93 Dates 13.8+92
2, OA-1238/93
3, OA-1239/93
4, OA-1240/93

1. Shri Subhash Chander )

2, Shri Ram Kumar

3., Shri Surender Kumar esee MApplicen ts.
and six Others

4, Shri Guruy Prasad & Ors,

Versus

Secretary, Ministry of Defence ... Respondents

@ For the Applicants esee Shri V,K, Rao, Advocate
For the Respondents ceee Shri P.H, Ramchandani,
Advocats

CORAM: Hon’ble Mr, J,P, Sharma, Membasr (Judl,)
Hon'ble Mr, N.K, Verma, Administrative Member,

1. To be referred to the Reporters or not? 14‘

(Judgement of the Bench delivered by Hon'ble
Mmr, J.P. Sharma, Member)

The facts of these cases are similar a,d common
issues for decision are involved, So, all the cases are
disposed of by a common judgement,

2, We heard the learned counssl for the parties at
length and perused the rocofds, Shri Subhash Chander,
applicant in 0A-1237/93, has been doiné a jeb of L.D,C,
on a monthly salary of Rs, 1275/~ w.e,f. 15,2, 1990 en
Casual basis with respondent Ne, 2, Commanding Officer,
I.N.S. India and respondent Neo,3, Dsputy Director of

Driving, Naval Headquar ters, New Delhi, The grievgnce of
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